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Order dated 15.09.2016 

117(ND)/2011 Shri Rajeev Kumar Sin.gh Vs. M/s Daval 

Infrastructure Pvt. Ltd.  

Petitioner is not ready. The Learned Counsel for the 

respondent insisted for early disposal of the case. We are 

satisfied with the ground for adjournment on account of the 

non-available Ld. Counsel for petitioner. Therefore, the matter 

is ordered to be listed on 18.10.2016. No further time shall be 

allowed. 

List the matter on 18.10.2016. 	,et,v  

SH.VSR AVADHANI (Judicial Member) 

Dated 15.09.2016 
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